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there will b2 a revolutionary change in
the system, as it is using this expertise
along with our Indian scientific engi-
neers. It has bzen stated that the tele-
matices system has already started func-
tioning and that the measures are being
taken to ensure the development of first
unit in the proposed time of thirtysix

_months, 1 would like to know about the
system that has already started func-
tioning. I would also like to know about
what is called the structural system that
has been put into use, 1ts operations and
functioning system. | would also Lke
to know how far our Indian experts are
being included in that and how far the
new tlechnology has been evolved, 1
would like to know the entire system of
its functioning. In other words, I
would like to know by what particular
time this whole sophisicated thing will
be developed and made use of in the
country so that a revolutionary change
in this field is brought about,

DR. M.S. SANJEEVI RAO : Mr.
Speaker, Sir, I would like to bring to
the notice of the august House some of
the basic facts,

PROF. MADHU DANDAVATE :
August House in the month of August !

DR. M.S, SANJEEVI RAO : Now,
we are producing 1.4 lakh lines by the
electro-mechanical system and about
1.9 lakh lines of Cross.Bar system, Both
are outdated. Rccently we have taken
a decision to introduce the e¢lectronic
switching system by going in collabora-
tion for five lakh lines at Gonda. We
also hope to have five lakh lines in
Bangalore. For all these between 1980
and 1985 we will be importing nearly
11.5 lakh lines costing Rs. 340 crores.

In addition, in 1985-90 we will be still
importing 20,6 lakh lines costing Rs,
600 crores. So, you can imagine what
an amount of effort we have to put in
even if we want to sustain the present
production. With this background we
have correctly taken a decision, in addi-
tion to buying the technology from
France we want to develop our own
indigenous technology suitable’ to thé
Iadian conditions.
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Régarding the question he has raised,
I am¥ very proud to inform this "' august
House that the entire technical person-
nel will be Indian, No doubt we will
take advantage of the highly competéent
Indian origin citizens in the United
States like Mr. Petroda and many
others, and if mecessary, buy some raw
technolegy, and I can assure this House,

" we have done similar excellent work.

For example, the LRDE in Bangalore
and the Tata [lustitute of Fundamental
Research have recently developed auto-
matic electronic switching for the Army
which can simultaneously operate on
telephones, teleprinters and data ceom-
munication for thousand lines. We have
the expertise and I assure the House, we
will deliver the goods.

SHRI E,  BALANANDAN : Sir, we
are glad that we are developing the sys-
tem indigenously. May I know what will
be the foreign components required for
the system while we are going te intro-
duce this ? What is the percentage of
foreign components that would be
necessary 7

BR. M.S. SANJERVI RAO : When
we arc developing the system, how cam
1 tell the foreign components ? But all
the samc the very fact of developing
indigenous technology is, unlike the ima
ported technology, to give you for exam-
ple, for the CIT Alcotol technology in
France for manufacture of five lakh lines
we will be importing Rs. 180 crores
worth of components, That is the very
reason as to why we wanted to take up
the indigenous technology so that we
will utilise not only the indigenous com-
poments like resistence capacitators, but
2lse the large-scale integrated circuit
factory at Chandigarh.

(Interruptions)

DR. SUBRAMANIAM SWAMY : He
wants to know whether it is socialist
technology or communist technology !

Acquittal of Accused Due to Non-Filiag of
Charge-Sheets by Delhi Police

*249. SHRI P K. KODIYAN : °
SHR1 BALASHEB VIKHE
PATIL : Will the Minister 6f HOMR
AFFAIRS be plcascd te state :
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(a) whether failure of Delhi Police
to file charge-sheets within the statutory
period of six months has led to the
acquittal of & number of accused involv-
ed in road accidents including fatal
ORES,

(b) if so, the details of such cases
and Government's reaction to this serious
failure of the Delhi Police; and

(c) action taken, if any, by Govern-
nrent in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI1 P, VENKATASUBBAIAH) : (a)
to (c) A statement is laid on the Table
of the House.

Statement

(a) und (b) The Delhi High Court in
its judgement dated 21st February, 1984,
has held that as per Section 167(5) of
the Code of Criminal Procedure, the
investigation in a summons case has 1o
be completed within. a period of 6
months, unless extended period of inves-
tigation is authorised by the Court.
Based on this judgement, the accused
persons in 494 road accident cases have
boen acquitied by some of the Courts in
Pelhi because the investigation had not
been completed within a period of six
months and no permission of the Courl
had been obtained for continuing ‘with
the investigation, Since in these cases
the charge sheets had been filed in the
Court, even though late, and there is
another High Court judgement which
says that continuation of such cases will
mot be vitiated, the Delhi Administra-
tion is proposing to file a Special Leave
Petition in the Suvpreme Court against
the above noted judgement of the Delhi
High Court.

{c) In the meantime, the Police

suthorities are being instructed to seek
extension of time for investigation from
the Court in all cases where for special
reasens it is difficult to complete the
‘ investigation  within the prcscri_béd
pEriod, '
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SHRI P K. KODIYAN : Sir, the
statement says that as many as in 494
cases the accused have been acquitted
by the various courts in Delhi due to
the failure of the police to submit the
charge-sheets within the prescribed time
limit of 6 months, Now, I would like
to ask the hon, Minister; What is the
cxplanation for the failure of the police
in such a large number of cases ? In
the statement it is mentioned that the
police authoritics are being instructed
lo seck extension of time for investiga-
uon from the Court in all cases where
for special reasons it is difficult to com-
plete the investigation within  the pres-
cribed peniod,” These cases may be a
fow, but in as large as 494 cases the
police have failed to submit the charge
sheets What is the explanation for
this and what action has been taken
against the police for their failure ?

SHRI P, VENKATASUBBAIAH : Sir,
this is @ mandatory provision so far as
Section 167 of the Criminal Procedure
Code is concerned.  This investigation
and filing has to be completed within
six months and if therc is any delay,
they can apply to the court to give
sanction for further extension of time.
But the Delhi High Court has said that
since they have violated the provisions
of this Section they have struck down
all the cases filed by the police. But
there is also another High Court judg-
ment, a judgment of the Madras High
Court stating that in such cases where
challans have been filed and the cases
are in progress, this is not violative of
this particular Section. My hon. friend
asked as to what are the reasons for
having taken such a long time, beyond
six months, There are certain admini-
strative difficulties and we have to over-
come them.

AN HON. MEMBER : What are
they ?

(Tnterruptions)

~ SHRI P. VENKATASUBBAIAH : I
am reading, Why are you impatient.
Let me complete, 1 am -enumerating

-those difficulties. Please give me some.

time. i @
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. One is, reports from various agencies
have to be collected and scrutinised
before the case can be challaned. These
include technical examination of the
vehicle and receipt of medico-legal
reports. In some cases these reports
have been referred again to the doctors
for a second opinion. The second is
non-availability of witnesses and reluc-
tance of the witnesses to give e¢vidence
in road accident cases. In most of the
cases the wilnesses are not going to be
victims. There is a general reluctance
on the part of the wilnesses 10 associate
with investigation and trial in rozd
accident cascs.

There is also another point —delay in
arranging identification parades wiith a
view to establish the dentity of the
accused. These are the rcasons. Even
then, I agree that the police should have
applied to the Magistrat: for extension
of time. That matter s being looked
intc. If anybody is found wanting, then
we will examine the case and necessary
action will be taken,

SHRI P.K. KODIYAN : Sir, I am
nol satisfied at all with the hon.
Minister's reply. He has enumerated
a number of administrative reasons for
the delay. These administrative reasons
are well known to the Minister, to the
Delhi Administration and the Police.
Knowing all these administrative reasons
that might be coming in the way of com-
pleting the investigation and submitting
the charge-sheets, why the Government
as well as the Delhi Administration
and the Minister also, has faild to see
that these reasons are eliminated as far
as possible and the charge sheets are
submitted as carly as possible ?

SHRI1 P. VENKATASUBBAIAH : Sir,
there is also a saving clause in this. In
such cases where they could not com-
plete the prosecution within a period of
six months, the investigating authorities
have to take the specific approval of the
Magistrate for getting further extension,
which in this case they have not done.

SHRI A, NEELALOHITADASAN
NADAR : Why they have not done it ?

(Interruptions)

Why ? What action you have taken
against them ?

SHRI P, VENKATASUBBAIAH : I
am telling you. In these cases you have
put a question mark ‘'Why ?’; that is
why, 1 am also looking into that “why’.

(Interruptions)

I may tell you, the Madras High
Court also has given a different inter-
pretation so far as this Section is
concerned.  But now, the Delhi Admi~
nistration have applied for special leave
so that quoting the Madras
High Court judgment we want special
leave and we are applying to the
Supreme Court so that special leave
may be granted and all these cases are
revived.

SHRI A. NEFLALOHITHADASAN
NADAR : That is another thing.

(Interruptions)

He is trying to shield the officers.

SHRI P.K. KODIYAN : Sir, he is
evading the question. The question
was :  What action has been taken for
the failure of the police ?

MR. SPEAKER : Please sit down,
Mrs. Dandavate will ask.

Wwat sfaen {¥ad : wege wgaa,
AT HIW UFHIST FAA AR F 8,
WA qgy N W oaE ¥ I wWw
AT g Fgr war a1 fr gfew v
FHGRAA SqT AT A1fEy ag W€ §
M UFAST F GG IAF) favddt v
A g1 FT w ag g fr s e
fafaz aar fifst gFo o TTEo w1
FEFfag gr @r & o I e
 §99 WART A7 @7 § AR Y
qIged JMgw < e frg oy §
g ®12 & &9 99 9T IHET gy
faadt & wic uadles @ omar € | weit
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aEST F I F1E FAT AGl 8, FIE
®IE ME Ferdr A E HIT A1 fraw
a®k &\ F soaer =eAT F fF v A
¥ wH & fagm =m0, faa gfas
N FHET T FTH FT GF HI AN A

FEGAT FL 9F |

SHRI P, VENKATASUBBAIAH

Sir, I have already submitted to this
- House that two different opinions were
expressed in two different courts, one in
Delhi High Court and the other in
Madras High Court in  which the
court—I am  quoting Madras High
Court’s opinion in this matter.

(Interruptions)

SHRI VASANT KUMAR PANDIT :
Y'ou have to apswer her question.

SHRI P. VENKATASUBBAIAH : I
am coming to that question, my dear
friend.

(Interruptions)

MR. SPBAKER : Why don’t you
allow him to reply ? 1 don’t allow you
to intervene, Sir, '

SHRI P. VENKATASUBBAIAH
They go on interrupting me like this,
they have no patience to hecar.

(Interruptions)

I'am not taking cover. In the same
imstance, one Magistrate has allowed
even in Delhi.

.Sir, one of the Metropolitan Magis-
tracies is continuing with the trial of
the acqused in spits of the judgement of
the Dethi High Court. This is the
matter, Of course, they should havc'
taken care to apply for further exten-
sion. But in this case, that has not
been done. So, we are taking proper
care t6 appeal to the Supreme Court,
If there is any laxity deliberately on the
part of any prosecution authorities,
thén ‘this matter will be gone into.

MR. SPEAKER : He has asked that
specific time-limit is to be put. That
is all.

SHR1 P. VENKATASUBBAIAH
Sir, time-limit of six months is manda-
tory. According to scction 167 (I) of
the Criminal Procedure Code, it is
mandatory. Nobody can exceed six
months time limit. But in some extra-
ordinary cases, as I have said, where
we will ot be able to complete the pro-
secution and file the challan, there is
also a provision that we week the court
for further extension.

SHRI A. NEELALOHITHADASAN :
NADAR : In this case, officials have
not asked for that leave also.

SHRI P. VENKATASUBBAIAH
All those procedures have not been
complied with and they have not gone
into the reason why it has not been
done. Whatever the loopholes which the
hon. lady Member has pointed out, we
will go into it. It is not our desire
at all, as a matter of fact. ['do not
know why these people are making much
out of nothing,

SHRI BHIKU RAM JAIN : Sir, the
hon. Minister has mentioned about the
two contradictory judgements of the
two High Courts. [ would only res-
pectfully submit one thing, Section
167 (5) of the Criminal Procedure Code,
in its wisdom, tries to see that there is
no harassment casued to the accused
and that the challans are filed within
six months. It is not necessarily in the

" case of type of cases that have been

rejected by the courts, And if these
cases are not put to the court within
six months, it evidently means that the
law is flouted. It evidently means that
the police is not doing its duty rightly.

| only want to know from the Minis-
ter not only in the case of accidents but
even otherwise too, this Section 167 (%)
is enforceable, There are cases which
go on lingering with the police® for
months together and sometimes for years”
and this is the protection given to the
accused that no such case’ which has
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crossed stx months can be proceeded in
the court. So, what steps will be
Government take to see that the general
public is not harassed by putting their
cases aftar six months in the court so
that these people are not unnece-
ssarily getting had treatment in the
hands of police and courts ?

SHRI P. VENKATASUBBAIAH
With this experience gained, we will
up the administration. Whatever
loopholes are there, we are sincerely
going into them.

SHRI BHIKU RAM JAIN: 1[I am
only talking about the mandatory pro-

visions of the law. Thereis no loop-
hole.

SHRI P. VENKATASUBBAIAH : It
is a loophole, in the sense in administer-
ing the law by the police and by the
Dzpartment.

What [ meant is that, So far as
those things are concerned, if there is

any deficiency, we will certainlyvic re up
the administration, With 1tlis expaii-
ence, we will certainly go to  the
matler and whatev r 1y pussible,

certainly we will do,

SHRI N.K, SHEJ\WAI KAR : Mr.
Speaker, Sir, I am ruth v suipired o
scc or rather hear that the hon, Alinii-
ter taking shelier 1n the Madras High
Court judgement, Actually, he knows
the law very well that the judgement of
the Delhi High Court is binding upon
all the lower courts, whatsoever. I do
not know how he is trying to justify the
attitude of one metropolitan magistrate
which is different and absolutely wrong.
As long as the judgemeznt is not
reversed, it is binding,

Apart from that, my point is,

iIs it not nature that the grounds which
are given like witnesses, medical
evidence report etc., are formalitics
which are to be completed in every case
and actually that was the purpose of
amending Section 167 that unnecessary
false case should not be filed and the
common man should not be unneces-
sarily harassed ?

That is why six months’ time has
beem put in. This is the law. I am
afraid, these are the cases in which
deliberately either false implication is
there or something has happended
in each and every case and then find
out what actually is the position.
Please don’t try to defend it unneces-
sarily otherwise, That is my request to
him.

SHRI P. VENKATASUBBAIAH
That is why | said that we are seeking
special leave from the supreme court.
It the hon. Member points out specific
cases, we will certainly go into them
and take necessuary action,

gaTE Wy qT ATH qIGAT © W

*250 =t st fag
st T fewT : Far g WA
Fz AT F1 F0 F#1q fF ¢

(F) #11 zATE-wIET qT IIRTAT FY
Ftw T4 77 F1E 339797 §; A

(@) afz a7, a1 aET Faar § AAAT
v farwt 7 s F fav srE aroen
F 39arr #1 TEFA & fav Ay Iqm
fagma g7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) and (b) The passports of all persons
going abroad are checked and stamped
by Iimmigration officials at the airports,
There is no reason to believe that fake
Indian passports are being made on a
large scale.

st wwmare fag o owema WY, ¥
ot mrfefsmar qarer a1 gad &7 g &
Tz AT Agr 91 fF fgrgeam &
ATEATT ATH W FEfEgr TowmTe WY
Faw ¥ @w AT § wifaaw sHw
AT AT IZ & SAFT agd faawar 1 gwaAr
FAT 97 @7 &, WX HI Iq F2T |
Im awT d gerar fa dw ¥ gy W





